Title: Need to take suitable steps to solve drinking water problem in Delhi.
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MR. SPEAKER: Your notice was on a different subject.
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MR. SPEAKER: Your notice was on a different issue. However, you have given priority to an unnoticed matter, if |
may use that expression.

...(Interruptions)
MR. SPEAKER: That does not come under this.
...(Interruptions)

MR. SPEAKER: What Shri Sajjan Kumar mentioned should be treated under Rule 377 and not as a Special
Mention.

#t Q@A vHIE AT (FFRYR) = I7e98 eIy, A€ dlbliers AHen € | €| (F@um)

MR. SPEAKER: You should not take advantage of the unfortunate absence of some hon. Members.
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MR. SPEAKER: Nothing will be recorded.
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